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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

O.A.No, 
	599 	 199 3. 

DATE OF DEClSION! 2 • 4 • 93  

T • S. Vrghese & V.Karunakaran Applicant (s) 

Mr._N.D,machandran 	 Advocate for the Applicant (s) 

Versus 

The Comptroller and Auditr Ge d ent (s) 
of India, Bahadr Shah Safer Margt . ,NeW Delhi and others 

Mr. Tomy Sebastian,ACGSC 	Advocate for the Respondent (s) 

CORAM: 

'S 	 S  

The Hon'ble Mr. N. DHRMDN JLJDICI1L MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ? YM 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal ? 

JUDGEMENT 

MR. N. DkRMDN JUDIC IAL MEMBER 

Applicants are working as Sr. Accountants in the 

office of the A.G. Kerala, Trivandrum. They were directly 

recruited as UDCS in the year 1970. According to applicants 

as per para 288(d) of C.A.G 's r.o (T) (A, a LDC on passing 

the Departmental Examination is2entit].ed to get the salary 

at R. 150/- per mensum, if they are not getting the salary of 

Rs. 150/-6 Further clarifications issued on 11.11.64 and 

are 
21.1.65j(AnnexUiS-B and 9. In the light of the aforesaid 

clarifications the applicants claim that they are also 

entitled' to four incrennts on their appointment as U1C. 

a 
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They have submitted representations for getting the benefit 

under Annexures A to C. These representations were rejected 

by the Accounts Officer by Annexure-H and I orders.• Applicant 

have filed AnnexureJ and K appeals before the Comptroller 

and Auditor General of India, New Delhi against orders at 

Annexure..H and I • These appeals have not Y= been disposed 

of so far. Hence, they haxe filed this application under 

section 19 of the Administrative Tribunals Act with the 

following prayers: 

"a) to declare that the £ irs t appi icánt is 
entitled to get 4 advance increment wef 
6.11.71 and the 2ndpplioant is entitled to 
get two more increnonts w.e.f. 6.11.71, 

b) to direct the first respondent to dispose of 
Annexure-J,,i and Zi representation submitted 
by applicants and grant 4 advance increments 
to te appiicantsNo • 1 and two increments to 
the applicant No. 2." 

4.i haue also heard learned counsel for respondents 

as well. He raised mainly two contentions (i) According to 

him the claim of the applicants trbse from 1971. bA the 

applicants were depending on representation for 

alive their right. (ii) the benefit of aforesaid orders 

at Annexure-A to C are not available to applicants Since 

they are directl.: recruited as ULCs • He has also stated that 

the benefit of Annexure-A has already been granted to the 
the bbiiel it df 

second applicant the applicants are not entitled t/Annexures 

B andC. 

The contention of the Tierned coinsèi.for- 

respondents that the application is belated cannot be 

accepted in the light of Annexures-H and I because the 



-3- 

representations filed by the applicants have been disposed 

of on 26.7.91. They have fi'ed appeal against the said 

order before the first respondent and ad ittedly these 

appeals havenot been disposed of so far. Hence, applicas 

are well within time and there is no bar of limitation 

as càntendedby the learned counsel for respondents. 

With regard to the other contention, since the  

matter is beforethe appellate authority, tt will not be 

proper on my part to expre6s any opinion befona a decision. 

is taken by the first respondent on the contentions raised 

by the applicant. Hence, I refrain from expressing my 

opinion. 
larnedt- 

Having heard/counsel on both sides, I am 

satisfied that this application can be disposed of at the 

admission stage itself. Accordingly, I admit the application 

and dispose of the same directing the first respondent to 

dispose;of Annexure,s-J and Y, appeals and pass orders on the 

same as expeditiously as possible at any rate within a 

period of three months from the date of receipt of a copy 

of this judgment. 	 . 

There shall be no order asto costs. 

(N • DHhRDAN) 
JUl.) IC IAL MENBER 
22.4.93 
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